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i‘ IN THE CENTRAL'ADMINISTRATIUE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

DRIGINAL APPLICATION NO,503 of 1989

sDATE OF ORDER: 5th September, 1990,

BETWEEN:
Mr. Alavalapati Vijayabhaskara Reddy .+ . Applicant

AND

" 1., The Superintendent of Poat 0Offices,
Proddatur, Cuddapah District.

2, Shri S5.S5reenivasula Raeddy,
Karnapapayapalli,
Lingala Mandalam, ‘ : : :
Cuddapah District, , .+ Respondents

FOR APPLICANT  : Mr., K.Sudhakar Reddy, Advoste.

FOR RESPCONDENTS : Mr. Madan Mohan Rao, Addl., CGSC.

CORAM: Hon'bls Shri B.N.Jayasimha, Vice Chairman
Hon'ble Shri D,Surya Rao, Member (Judl.)

JUDGMENT - OF THE DIVISION BENCH DELIVERED BY THE HON'BLE
'SHRI DuSURYA RAD, MEMBER_(JuDL.) * -

L

The applicant herein sseks to question the Memo
No.B3/B/K.P.Palli dated 27.4.1989, 'Prior ta Piling of
this application, there were two eaflier épplicmfons viz.,
0.A.No.246 of 1987 and 0,A.No,568 of 1988, 0.A.No.246 of
1987 was filed questioning the selection of the 2nd respon-
-deht herein, This Tribunal had directed that there was no
applicatibn‘nf mind in selecting thes candidats. Conse-
quently, the Tribunal sst-aside the selection of the 2Znd

respondent. The competent authority was directed to

reconsider the matter and make a proper selection in accordance
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with the rules., Pursuant to that ordser, ths.competant
authority instead of considering the applicant énd}the

2nd respondent, issued a fresh notification callin? for

fresh applications., This action was guestionsd in|0.A,

No.S568 of 1988, We had cbssrved thearein that the i

action in re-notifying the vacancy was not in accordance

with the sarlier dirsction in 0.A.No.246 of 1987 and the
|

matter was rasmanded to the competent authority for making

selection in accordance with the rules from among the

. ‘ i
candidates who had respondsed pursuant to the notification

dated 23.9.1986., Thareupon, the compstent authoritg has

Now passed the following 1mpugned order dated 27.4. 1989
| }
"The Central Administrative Tribumal, Hyderabad
Bench directed in its judgment dated 23.12,1988
to reassess the eligibility of the candidatasi
who applised pursuant to ths notification datad
23.9,1986 end make sslaction in accordance uzth

the rules, Accordingly, 1 reviewed the entire

case again by reassessing the sligibility of L

all the three candidates and I find no reascn1
to revise the earlier ordars of sslection uhicp
is in accoroancs with rules on the subject.” k

f
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The applicant questions this order as not being in aceordance
’ |

with the directicns of the Tribumal, "i

i
~ i

3. We have hgard, -the learned counsel Por the appli-

cant, Shri K.Sudhakar Reddy and the learned counsel ?or
No.| ®-
the raspondantqk Shri E.Madan Mohan Raa, Addl. CGSC uho
ol
has placed pgsa~wige remarks submitted by the respondents.

_ _ |
It is clear that ths order dated 27.4.1989 is ex-facie

holk !

"illegal once ths Tribunal ie set-aside the earlier order:

|
of appointment of the 2nd respondent, It is incumbent
‘ |

on the 1st respondent to consider the casass of all th?

|
applicants afresh ignoring the earlier selection made. by
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him, It was not opsn to him to state that the sarlier
order of selectioﬁ is in accordance with the rulaes on
the subject. The Superintendenﬁ 6f Post Offices,
Proddatur Division ought to have reassessed the merits
of all the three candidates keapiﬁg in view various
instructions issued by the Dagpartment and made a fresh
selection instaad of reitérating that the sarlier order
is proper. The said impugnad order dated 27.4.1989 is
set-aside. Accordingly, we direct the 1st respondent
to consider ths merits of ths candidatas who had applied
pursuant to the notification dated 23,5.,1386, hauing due
regsrd to the various instructicns on the subject and
make a fresh selection in accordance with the rules,
within a pariod:of thres uééks.from,the date of rgceipt
of this order. . The application is accordingly disposed of.

There will be no order as to costs,

(Dictated in the open Court).
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¢ (B.N.JAYASIMHA) o (D.SURYA ano;
Yica Chairman Member (Judl.
>
i
Dated: S5th Saptembsr, 1950. 1’

oo B

Dy .Registrar(Judl)
To :

1. The superintendent of Post Offices,
Preddutur, Cuddapah Dist.
One copy to Mr. K,sudhakar Redqy, Advocate

copy to M .E,Madanmohan Rao, Addl.CGSC,. CAT.Hyd.
spare copy
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TYPED BY COMPARED BY  °

IN THE CENTRAL ALMINISTRATIVE TRIEUNAL
HYTERABAD BENCH AT ‘HYDLRABAD

THE HON'BLE Mi.D.N.JAYASIMHA : V.C.

AND

THE HON'SLE MR. D.SURYA RAO s MEMBER(J)
AND

THE HCN'BLE MR.W.C NARASTMHA MURTY s 4(J )
LD
THE HIN'BLE MR. Rf._ BALASUBRAMANIAN:M(A )

o dalse

OBBER/J UDGMENT 3
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W.P.NC.
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Dismilssed for Detault.
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Dismissed. -
{77 20.8Fp;
Disposed of v i rectsj.%g‘.

‘cmitfec and Interim directions issued -





